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Bhopal, the 29" November, 2011

No.F.5-06-2006-X1ll: In exercise of the powers conferred by sub-rule (2) of rule 7 and
sub-rule (2) of rule 46 of the Indian Electricity Rules, 1956 and in supersession of all the
previous orders and notification issued on the subject, the State Government,
hereby, direct that the fees for testing and inspection and generally for the services
of the Electiical Inspector to Government or their Assistant under the Indian
Electricity Act, 1910 (9 of 1910}, shall be levied in accordance with the following

scale of rates.

2. These rates shall come in to force with effect from the date of publication of in the

official gazette.

INSPECTION FEES ~ SCHDULE

Part-l Inspection of Medium Voltage, Producer, High Voltage and Extra High
Voltage Installation

Class of Installation Capacity of Installation FeesinRs.| Frequency
' For each of
inspection| Inspection
] 2 3 4
(1) Medium Voltage Instaliations of the consumers { except Cinema/Generator)
1. Agricultural Pumps 20 Oncein &
The Installation yr
of the electricity 2. Other Installations
consumers, Generator, A-Upto10HP ' ~ Onceina
Generating company, {one) Flour Mill{Rural) 100 year
Transmission Company, | (Two) Flour 200
Distribution company, Mill (Urban)
Franchisee (Three) Others 200
' B - Exceeding 10-HP to 50 - 300
e
C - Exceeding 50 HP , 500
(2) High Voltage and Extra High Voltage Installations Transformer, Booster,
Capacitors Bank, Reactor, Power Station, Motors and Generating Sets
' ' 1. Up to 25 KVA 300 Onceina
The Installation 2. Exceeding 25 KVA and up 1000 year
of the electricity to 100 KVA .
Consumers, 3. Exceeding 100 KVA and up 2000
Generator, Generating to 500 KVA
company, Transmission | 4. Exceeding 500 KVA and 4000
company, Distribution up to 1000 KVA
company, Franchisee 5. Exceeding 1000 KVA and 6000
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up 1o 5000 KVA

6. Exceeding 5000 KVA and 12000
up to 10000 KVA

7. Exceeding 10000 KVA and 16000
up to 50000 KVA

8. Exceeding 50000 KVA 20000

{3) Breoker /Panel of the High Voltage and Extra High Vo

ltage Installations

The Installation 1. Upto 11 KV 500 Al the time
of the electricity 2 Exceeding 11 KV and up 1000 of New /
Consumers, 10 33 KV addition /
Generator, Generating | 3. Exceeding 33KV andup | 2000 alteration
company, Transmission to 132 KV
company, Distribution 4. Exceeding 132KV andup | 3000
company, Franchisee 10 220 KV
5. Exceeding 220KV andup | 4000
to 400 KV
6. Exceeding 400 KV 5000
(4] New High Voltage and Exira High Voltage Over Head Lines v
The Installation For each Kilometer or part Al the time
of the electricity thereof of New /
Consumers, 1. Upto 11KV 200 addition /
Generator, Generating | 2 Exceeding 11 KV and up 500 alteration
company, Transmission to 33KV
company, Distribution | 3, Exceeding 33KV andup | 1000
company, Franchisee 0132 KV
4. Exceeding 132KV andup | 2000
to 220 KV
5. Exceeding 220 KV and up | 3000
to 400 KV
6. Exceeding 400 KV 5000

lines)

(5) New High Voltage and Extra High Voltage Cables/Bus duct {Except over head

The Installation

of the electricity
Consumers,

Generator, Generating
company, Transmission
company, Distribution
company, franchisee

meters or _part thereof

1. Upto 11KV
A-  For first 100 meters or 500
part thereof
B- For each additional 100 200
meters or part thereof
2. Exceeding 11 KV and
upto 33KV
A- For first 100 meters or part | 1000
thereof
B- For each additional 100 -} 500
meters or part thereof
3. Exceeding 33KV
A-For first 100 meters or part 2000
thereof
C- For each additional 100 1000

At the time
of New /
addition /
alteration

{6) Over heads Lines and Service Lines not covered by item-4

The Instaliation

of the electricity
Consumers,

Generator, Generating

1. For each span

50

2. For each crossing

200




Teggey Tod, f&es 29 FawR 2011

1048 (9)

company, Transmission
company, Distribution
company, Franchisee

Part-il Under Section 54 (Electricity Act, 2003)

(i) Installations under

(1)Permanent Places

Onceina

Section 54 of The for Marriage year
Electricity (A) Installations up to 100 1000
Act,2003 KVA
(B} Installations exceeding 2000
100 KVA and up o 500
KVA
(C) Installations exceeding 3000
500 KVA and up to
1000 KVA '
(D} Installations 5000
exceeding 1000 KVA :
(2)Temporary Places for 1000 Before each
Marriage connection
(2). Nursing Homes/ Onceina
Hospitals/ Hotels/ year
Shopping Mall
{A} Instailations up fo 100 2000
KVA
(B) Instaliations 3000
exceeding 100 KVA
and up to 500 KVA
{C) Instaliations exceeding 5000
: 500 KVA
(ii)}- Cinema or other (1) Permanent cinema or 2000 Onceina
places of Pubilic theater - or  multiplex ' year
entertainment {Each Screen) _

(2)For fraveling cinema or 1000 Twice in a
temporary place of year
public entertainment

(iii) Other High Eqguipment like X-Ray, Neon 1000 Onceina
Voltage sign, C.T.Scan etc year
Installations

Part-lil Other Electrical Installations
{1)- Multi Stories For each Multi Stories 2000 Onceina
Buildings Building year
- installations of Lift / For each Lift/ Escalator 2000 Onceina
Escalator installation vear

Note-For the purpose of inspection fees- ,
(1) No inspection fees shall be payable on medium voltage equipment
installed within high voltage and extra high voltage installation, but fee

shall be payabile for Booster, Capacitor Bank, Generator, Reactor, Motor,
Transformer, Breaker/Panel installed within high voltage and extra high
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(i)

(2)

(4)

(3)

()

voltage installation as the rate specified. in the schedule of Porf—!_ (2) on
each equipment in accordance to their capacity.

For the generator installed in medium voltage/ high voltage/exira high
voltage installation, inspection fees shall be payable as the rate specified
in schedule Part-1{2).

For the approval of drawing of new electrical installation or addition or
alferation of instaliation, eighty percent of rates of inspection fees shall be
payable in advance as specified in schedule.

Inspection fees for Cinema, X-rays, High voltage Neon sign fubes, Lift,
escalator and generator, shall be payable in edch case separately.

For the intemal installation of marriage/nursing homes/hospitals/ hotels
/shopping mall inspection fees shall be payable as the rate specified in (1)
and (3)of Part-ll{i) of schedule and transformers and generators installed in
these installations, inspection fees shall be payable as specified in
schedule Part-1{2).

“Kilovolt amperes” or "BHP" or "KVAR" shall be read instead of "Kilowatts”
wherever the machinery or equipment is so rated.

Govermnment water works, sewage pumping stations are exempted from
the levy of inspection fee. |
Escalator or Lift installed in medium voltage/ high voltage/exira high
voltage installation, Inspection fees shall be poydble as per the rate
specified in schedule Part-11l{2).

Inspection fee for generator or cooling plants in cinema installation shall
not be payable separately.

(10) Payment of Fees -

The fees shall be paid by the owner or his agent into a Government
Treasury under the head:

Revenue Head for installation 0043-Taxes and Duties on Electricity
except cinema 102-Fees under the Indian  Electricity Rules
and

Revenue Head for Cinemas 0043-Taxes and Duties on Electricity
103- Fees for the Electrical Inspection
of Cinemas

and the Treasury Chalan shall be sent to the Electrical Inspector or Assistant
Electrical Inspector.

{11) The fees shall be paid before the date shown below:

For existing installations except those coming under category part-Il (i) (2)
and (i) {2) above, the fees shall be paid before 1st May in each yebczr. The
fees payable by the Madhya Pradesh Poorva/ Paschim/ Madhya Kshetra
Vidhut Vitran Company Limited, Madhya Pradesh Power Transmission
Company Limited and Madhya Pradesh Power Generating Company
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Limited for their installation shall be paid within one month from the date of
receipt of the bill after the inspection.

(i}  For installation coming under part-ll (i) (2) above, the fee for respective
half year shall be paid before 1st May and Tst November. In case the
installation is not in use on the above dates, the fees for the each half year
shall be paid before the installation is used. A

(i) For the new HT/EHT/Producer (Generator) installation or new cinemas
including additions or alterations, the fees shall be paid in advance and
the Treasury Chalan shall be sent to the Electrical Inspector or Assistant
Electrical Inspector along with the application for.inspection or approval of
such installations. The inspection fee of the new installations shall be
payable 50 % more as specified in schedule part-| (2).

{iv) For other new installation including addition or alteration and seasondadl
factories, the fees shall be paid before the installations are brought into
use.

(v) Fee payable for additional inspection shall be paid before the date
specified by the Elecirical inspector in each case.

(vi) Fees under category part-l (4} shall be levied only for each  subsequent
inspection necessitated due to breach of any of the provisions of the
Electricity Acf, 2003 or rules or regulation made their under, separate fee
shall be payable for each service line tapped from the same pole.

(12)  In case the fee is not paid before the dates shown in clause (11), the fee
payable shall be increase by 20%.

(13} In case the inspection or additional inspection is not carried out, the fee
paid shall be adjusted towards that payable for the sub-sequent year or
half year.

(14)  If any new installation is brought into use during the last two months of the
financial year, the annual fee paid shall be deemed to cover the short
périod of the year in which the fee is paid as well as the full period of the
next financial year. '

(15) If any installation is disconnected or dismantled before an inspection is
carried out no fee shall be charged.

(16) In case of motors or ofher‘oppara’rus for power purposes installed on trial
for a period not exceeding 15 days, no fee shall be charged.

(17)  "Year" for the purpose of this noftification means a financial year from 15t
April to 31t March.

(18)  The fee prescribed above will be payable for each periodical inspection as
per frequency of inspection shown above. First or initial inspection will be
deemed to be the periodical inspection for the period in which the
inspection has been carried out. For each additional inspection carried out
due to breach of any of the provisions of the Electricity Act, 2003 or rule
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and regulation made thereunder or the Cinematograph Rules and
Regulations, one hdlf of the previous inspection fees will be charged.
Part-1V - DISPUTES

If the Chief Electrical Inspector or Electrical Inspector is called upon to setile
any difference or dispute arising under the Electricity Act, 2003 or the rules made
there under or under any agreement, the following fee shall be payable .

(q) In respect of low and medium voltage consumers ...... Rs.  250/-

{b) In respect of High and Exira High voltage consumers  Rs. 5000/-

Note :

On receipt of applicoﬁbn in connection with a difference or dispute between

a consumer and licensee as to the corectness of any meter, the Electrical

Inspector will arrange with the consumer and- the Licensee to attend at the

premises of the consumer. The Electrical inspector will take charge of the

meter which is not to be disconnected from the circuit except in his presence

and then only by the Licensee.

Part V - Tests of Apparatus
For testing of meters and other testing, the fee payable shall be as follows -

S. Name of the test/equipment to be tested | Fee payable (Rs. Per
No. meter/per test)
(1) (2) (3)
{q) Ammeter, Voltmeter, Watt Meter, Power 200
Factor Meter, Frequency Meter .
(b) Energy Meter - '
up to 20 Amps 500
Exceeding 20 Amps. 1000
(c) Insulation Tester - ’
500 Volts 500
Exceeding 500 Volis 800
{d) Oll Test-Di-electric Strength/Acidity. 300
(e) Insulation Test —
Low and Medium Voltage 200
High and extra High Voltage 500
(f} | Voltage testing 200
(g) Earth Tester. 500

Note :

(1) In case 10 or more meters of the same range and specifications are to be
tested if one batch or voltage is to be tested 10 times or more within ¢
continuous period at every hour or half an hour, the fee payable shall be
half of the fee shown above . '

(2) The above tests will be carried out 1o the extent of the facilities available.

{3) If in case of dispu’re,‘ the testing of meteris found necessary, a fee for such
testing shall be in addition to the dispute fee.
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“(4) The fee for test other than shown above and found necessary shall be
charged at such rate as the State Government may fix from time to time.

(5) For testing of any equipment or sample an application shall be given as
per atfached form. The equipment and terminals shall be in healthy
condition. Any auxiliary equipment necessary for the test shall also be
produced.

(6) The fee payable shall be deposited in the Government Treasury and the
Chalan sent to the Electrical Inspector.

THE FORM OF APPLICATION FOR TESTING OF ELECTRICAL
APPARATUS AND OTHER TEST

To,
The Electrical Inspector,

We are submitting the equipment / samples as per details below for testing -
Name of the equipment.

Name of the Manufacturer of the equipment.

Equipment's Manufacture number. -

The capacity and voltage of the equipment.

Details of the samples.

Date of taking the sample.

Name and designation of the person who has taken out the sample.

N~ w N -

We hereby agree that we shall knoT claim from the Government of Madhya
Pradesh or the Electrical Inspector any compensation for any damage to or loss
of the apparatus due to any cause whatever during time to it remains in the
custody of the Electrical Inspector.

Place-—---mmmemv

Date ——--momeees (Signature of the applicant)
Name.......oooeeeeee.
Designation..............

Name of the Organization

By order and in the name of the Governor of Madhya Pradesh,
M. K. GUPTA, Addl. Secy.

Fei=en, TR GROT Qe oRE ST, HEAYSYl 5N UEHE hard HEUIed, W ¥ fsd au TeRi|—2011.



